
 

OF THE REGISTRY ORDERS OF THE TRIBUNAL 

0FDER DT. 7.12,2001. 

jppLicant,hO is the wife of late 

Abdul Karar Khafl working as 3.T.M. S C& 

Departmeflt,KhUrda Road has filed the present 

challonging the order under Annexure-7 by 

virtue of which her application for compassionate 

appointment for her major son has 3eenrejected 

oy the Departmeflt.The main ground of challenge 

is that the irnp.ign& order is not a speaking 

order and all the aspects relating to compassionate 

appointment have not been taken into Consideration 

During the course of hearing, Mr. Tripathy, 

learned COUnSEl, for the aplicant suoitted 

that now the son of the appliCant who hs 

attained majority will file a fresh detailed 

application for compassionate appointment and 

in case a direction is issued to 	the Department- 

al Respondents for consideratioflot the same then 

he shall have no other grievanCe.Heard Shri 3.. 

Tripathy,learn€d counsel for the Applicant and 

3hri Mishra,learfled standing counsel for the 

espondents.In view of the submissions made by 

the learned counst 3. for both sides, without 

expressing any opinion on the merits of this 

case, liberty is given to the applicant/her 

major son to file a detailed representation 

highlightiág all their grievances before the 

authorities within to weeks from today and in 

case such a representation is filed, then the 

RespOndents are directed to consider ttTmq 

j 

and dispose of the same in 

accordnCe with law within a period of to months 

thereafter and comrnufliCte the result thereon 
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the app1iCflt . 

With the aQve ojservatiOfls and directions, 

;he original pp1iCdti0fl is diso5ed of.No costs. 
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